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After mutual consultation the name of 1"1r. Yardi Consultants & Valuers h^. Ltd.

having address at 3, Samadhan, Agarkar Chowk, Opp. Railway Staion, Andheri

(E), Mumbai-4oo 069 Telephone Nos. 26836946, 26836947149 is finatiz€,].

Both the sides are at liberty to file their respective claims pertaining to the

Valuation to the Valuer. After considering the evidences etc. the valuer shall

finalise the Valuation Report and to be placed before this Bench on or before

30.tI.2077.

The rival parties can also place on record the accounts as also the outstanding

dues of family membeB/ if any, so as to finalise the figure of Settlement.

Thereafter a Schedule of Payment can also be discus$d in the Court.

Both the parties shall co-operate with each other so that the day to day

functioning of the Company should not be adversely affected.

In case of any difficulty, the parties should report the matter to their respective

Counsel who will resolve the issues pertaining to business activity of the
Company.

The ad-interim Order shall continue till the next date of hearing.

Adjourned to 30.11.2017.
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Bhaskara lantula Mohan
Member (Judiciat)

06.tl.2017

M.K, Shrawat
Member (Judicial)
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